Hl. SFB&K.BR ’Wo hm alludy Bud
upnnobmanl‘lmd. :

SH&I 8. M. MﬂERIBE (Ksnpur)
The Business Advisory Committee decided
that 2 or 3 hours should be devoted to fioods
in U.P,, Bengal, Bihar and other places, im-

mediately after the Grants are over, | would

request you about it, Sir. In UP, more
than 2,000 villages are washed off.. Let the
Minister make a staiement on that. | would
request you kindly to fix up that discussion
also.

MR. SPEAKER : We are quite used
to understand cach olher now,

SHRI 8, M, BANERJEE :
ask the Minister, Sir.

You may

12.03 hrs.

RE: QULSTION OF PRIVILEGE

SHRI KRISHNA HALDER (Ausgram)
rose—

MR. SPEAKER: The hon. Member
may mentjon briefly the point of privilege.

SHRI KRISHNA HALDER :  Mr.
Speaker, Sir, 1 would like tv present before
the House the factual backgroud to the
privilége motion which I am  guing to move
under rule 222 of the Rules of Procedure and
Conduot of Busigess of Lok Sabha,

The incident which I am narrating happ-
encd on the 15th July in Durgapur, which
is ¢ part of my constituency. On that day,
I went to the workers’ colony of the AVB
factory of Durgapur, in order to make

some enquiries regarding retrenchment and

police atrocities, 1 was told that 47 workers
of the factory had been retrenched and out
of this number 20 were members of the exe-
cutive commitfee of the workers’ union and
6 were members of the works committee.
I considered - jt as a case of victimisation
sgaingt the npmmutivu of workers' and
my views were sirengthenéd when I come to
know that sight workers hed been arrested
mww ‘and one of them itbeiu
held m "'_;_m; Ac!. ey
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In the workers® colony I was told in
detail about the brutal way the local police
under Shri Atin Mukherjee whois ths ASI
are dealing with  them. I was told about
petiodic raids on  the workers, beatings and
toriuges and even cases where woman had
been molested by the savage policemen of
that area. During the coursé of my enquiry
as the representative of the people of that
arca to the Lok S8abha, 1 was shocked and
surprised by the stories about the inhuman
methods which sre employed by the police
in that area fur harassing ‘and torturing the
innocent people. -

It is against' this background of police
oppression and my visit to this colony that
subsequent incidents can be properly under-
stood, '

I went to the colony at about 5.30 in
the evening and at approximately 7.30 p:m,
1 left that place, I was travelling in a car
with four companions, the driver and his
assisiant,

My car was stopped near the Apprentice
Hoste! of the AVB, by the police and CRP
led by the same Atin Mukherjee, about whom
1 was toid so much by the people of the
workers” colony, The police officer who
was in plain dress ordered me to get out of
the car and to go with them, I then showed
my card of the Parliament to him, but that
infuriated him. He startrd shouting at me
saying that the fact that I was an MP made
absolately no difference, as far as he was
concerned, and again ordered me to leave
the car. His behaviour was very insulting,
rude and uncivilised, and he was all the time
shouting and using filthy language. He then
brought me out of the car by force and did
the same in & much morc-imulliu way to
my eompmions- '

: MIL SPBAKBR He may mention jm
those points on which he claims privilege.

. SHRI KRISHNA HALDER : T was
than forced to-go to the police station, in
spite of my repeated insistence that it was

‘improper, that it was infringing my rights and.

privileges as a Member of +the Parliament.
All my srguments Wwere ignored, 1nd Shri
Atin Mukherjee; the ASI,  treated ali" fhat I

Do ni&whhcilherindnﬂumm uonlem



. [Shri Keishna Haldes] -

After being taken to-the MAMC investi-

gation centre, [ was interrogated by the sub-

inspector in charge of that coatre, and it was
not before ons hour passed that 1 was relcas-

ed.  One of my companions. beaten up by

{he patice, but they also were released with
meo. The oﬂw who interrogated us express-
. od regrot for the whole incident. Subsequently
- 1,ssw a press report . which stated that the
‘SDPO had said (ha onme dagger was found
in my car. Let mo state this categorically
and with full respoasibility that this was a
big lie and this story was given to the press
in order to justify. our detention. Nothing
was found or scizcd by the police from my
car. This story was given in order o
tarnish my image as a public figure.

. Mir. Speaker, Sir, I am sure that all:hon.
Members would approciate -the scriousness
of my complaint. I was detaincd and inier-
rogated for more than one hoyr, but this
matier was not reported to 1the Hon. Speaker.
1 consider this as a matter of privilege, and
the persons responsible for my arrest and
deteation ‘are prima facie guilty of bn:ach
of prmlegg

My ¢ 'mplaints against Shri Atin Mukher-
Jjee the ASl are as follows :

(1) He filthily abused me, along with
the CRP persoanel, although I
showed him my indentity card;

(1) He threatened me while arresting
me, and forced me out of the
car;

{3) He uniawfully restrained my move-
ment and compelied me to go ti the
investigation centre, and detained
me there against my wishes; and

(4) Al these amounted to molesiation
on his part,

- I also accuse the sub-inspeqtor in charge
of the investigation cenire and the SDPO of
Durgapur for beiog a party 10 this molesta-
‘tion, ‘and particularly (he latter for giving
out a fabricated ﬂor! o ﬂn Ppress,

1 would like 10 mahtwo fuﬂhltnoim

';:" I‘iﬂ this connection, - -

M'( 2, MI

.4‘ 3

Cof Bl

Firs\ly,. this  action on m mum
police denied me of the right 10 setve. my
cunstituen's, apart from Its being a matter
of - privilege for the reasons thlt i have:given
so far, i

4 by

Secondly, it raises another gquestion of
crucial importance which, 1 hope, membe?
would consider in all seriousness, 1am an
MP and a former Minister of Cibinet of the
West Bzngal Government, [f ths police can
be so insulting. so rude and abusive towards
me. you can well imagine what is happening
every day to the ordinary citizen, to the
common man, who cannot mové a mofion
of privilege in this Houte, This incident
shows only a fraction of the kind of govern-
ment we arc having in West Bengal these
days, a police raj with compleie denial.to
the people of sheir fundamental rights, |
appeal to all members of the House, irres-
pective of their party affiliations.......

MR. SPEAKER : He aced not go into
all that,

SHRI KRISHNA HALDER : This is a
matter concerning the entire  House, this is
something which constitutes an  attack on
the rights and privileges of individual

members,

SHRI M. KALYANASUNDARAM
{(Tiruchirapall) : [ want to make a submis-
sion. The hon, member has categorically

sta'ed in this House that he was under duress
in the police staijon for mose than an hour,
May I know whether that fact was communis
cated to the hon. Specaker by the police ?

MR. SPEAKER : He had discussed
this with me. He has raised cenain issucs
which can be split up like this.- There was
& cerlain situation as alleged breach of low
or any other offence.

SHRI KRISHNA HALDER : 1 would
request you to send h to thePrMIms
Commitlu

MR, S!'BAKE& Secaaﬂy hswu

 detained, nhnwn sm d&mw..,,,. 1

JATER L
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- MK, SPEAKER . "Molested, < He wied
that word nho‘.

. AN HON, MEMBER It is a wrong

word 1o use,

So far as one side
of the offence is ¢oncerned, if he was
arrested, the communication should have
been immediately sent to me either. by
express lotter or telcgram. | have asceriain-
ed from my office that it has not been
received. So I am sending this to the Home
Minister to verify the facis as 1o what is the
version from his side. When it comes,
I will lay it before the House,

MR. SPEAKER :

SHRI M KALYANASUNDARAM ;
Government itself is a pariy (o this,

SHRL P. K. DEO (Kualahandi) : May

MR. SPEAKER : No (Inferruptions)
Why he is cackling Jike that 7 Evervday
he behaves like 1his, | am not going to
tolerate it. [ have not given my <onscent
vet, 1 am sending it 1o the Home Minis:er.
The moment I receive his reply, 1 will lay
it before the House.

SHRI R V. BADE (Khargone) : Can
we not say that it should bcscm to the
Privileges Committee ?

MR, SPEAKER : | am asking frcm
the Home Minister as to what is the
situaiion,

SHRI P. K. DEQ ¢t May [ submit that
you are adopting a very novel procedure ?

MR. SPEAKER : No novel procedure;
that is the normal procedure.

SHRY P. K. DEO: On a timilar

occasion like this in Shri Ka'ishik's case......
MR. SPEAKER : He is

without my permission, As 1 said,

bring it beron the House again.

! want 10 say

I will

mmoomm
something.

MR. wm Aboutwhnl?
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SHRI = PILOO' MODY : About the
proceduré of this Houte. You ha\rc ul'btn
a ruifng. There is nmhmu deprivmg a
member from making a sabmission in
connection with a ruling, Thercafter, you
may rule it out again, '

MR. SPEAKER: When I give my
consent to it, )

SHRI PILOO MODY : 1f you do not
allow us fo make submissions, I do ot sce
how any member can ¢xpress his opinion in
this Houss. .

MR. SPEAKER : Only whea I give
my consefit to it.

SHRI DINEN BHATTACHARYYA
(Serampore) : What is your ruling ?

1 am sending it to
Let him give the facts,
SHRI DINEN BHATTACHARYYA :
You have heard a specific statement from the
member that he had been arrested by a
police authority, What is the use of send-
ing it to the Minister now? You do not
belicve the member’s statement 7

MR SPEAKER : It is not a question
of not believing. 1 want to know the facts
from him. (Inrerruption’

SHRI PILOO MODY : There is
pothing to do with your knowing the facts,

MR. SPEAKEK :
the Home Minister.

SHRI M. KALYANASUNDARAM :
You may have full faith in us. That is not
dispued. That is a differen matter,
But about this question of behaviour of the
police, I am sure the police would not have
got any record about the arrest and
tomorrow they will say ““Wo have not at all
arrested you." So, the siatement of the
Member should be taken into account
rather than a verification through the Home
Ministry. - (Interruptions)

MR. SPEAKER : After all, 1 have to
mmin the facts,
ot wfer et (zferer feeslt) < orswer
7T, ﬁrﬂm w3 ¥ ¥ fifag )

'fmhmm{m@tqm fork s
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. MR. SPEAKER :
bad it, - We had their version and then
lmtittothtt:ommam You know the
procedurs, - We follow that procedure,

' SHRIP.K. DBO: You have to take
note of what the hon. Member has said.

(Interruption)
SEVERAL HON. MEMBERS rose—

MR. SPEAKER : Why, do you presume
that 1 am not in favour of sending it to the
Committee ? (Interruption) We have to
follow the procedure.

SHR!I H N. MUKERJEE (Calcutta—
North Bast): In the case of Shri Tul
‘Mohan Ram, a member of this House, we
have proceeded - the House has proceeded—
and referred the matter to the Privileges
Committee in the last Parliament as well as
in this Parliament on the basis of information
which was no whit different from the infor-
mation presented by the hon. Member,

MR, SPEAKER : We got the facts
becauss after all we heve to enquire what
happened. I am not going to send anything
else except about the fact of the arrest, As
far as other points such as d'srespect having
been shown to the Member are concerned,
Iam one with him. It should not have
been done,

SHRI P. K. DEO :
the facts—(Jnterruption)

They can ask for

MR. SPEAKER : There is no other
fact. | want to know the facts about why
it was not conveyed to the Speaker. As for
other matiers, I say that they are not being
referred.  There is a procedure,  After all,
I have to ask for the facts.

SHRI S. M. BANERJEE (Kanpur) :
You have already said that only ia the
matter ol arrest, you are going to verify.
But apart from arrest, there is the question
of manhandling the Member,

MR. SPEAKER : 1 am not asking
them anything sbout it. That, lnmduluu
with, myscif. - Leave it to me,

' SHRI DINEN nmrra.cmtw.u T
.;_.‘-n_m_whuh the protection that we havs 1o

oLy 2, iem

Last time aleo, we

ofWegr ,m

seek from you? What is. the. muhﬂin
from you for the Memhrwhbhurriud-
this question now. (Jnterruption) '

MR. SPEAKER : QGrder ploass. As
far as the other matters are concerned, [ am
not sending. 1 want to know the facls
about the arrest. As far as other matters
are concerned, 1 will lay it before the
Hou.ao.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : Sir, are we to understand
from you this way 7 You have spliit the
motion into two parts. You have referred
only one part to be confirmed by the Mome
Minister. The other part, you have referred
it to the Privileges Committee.

MR, SPEAKER : This is an august
House. You arc all Members of this
House. (Jarerruption) So far as any dis-
respect that is shown to a Member of this
august House is concerned, | feel much more
concerned about it. So far as the contempt
of the House is concerned, because of non-
intimation about the fact of arrest, ] want
to know about it,

SHRI! TRIDIB CHAUDHURI (Berham-
pore) ;: Let me make one submission. With
all due respect, | would like to point out
that if you have followed the statement
made by Mr, Halder, be has said the polioe
never claimed, never said that ho was
placed under arrest. They have never said
that he was arrested ; the police know,
A similar thing happencd with me and
Mr. Madhu Limaye in the third Lok Sabha ;
we were put in a car, taken down from the
plaie, and then tucked away to Moghul
Sarai, Thess things happen, That matter
was referred to the Privileges Committee of
the Third Lok Sabha but the Third Lok
Sabha was dissolved snd that matter wuld
not be pursued.

1g this case ho is not saying that he wss
arrosted. e was not arrested. He was
kept under duress and wrongful detemtion
while discharging his duties as & Member
of Pasliament. e was never arressed ; the
police will pever say that he was arresied.
Theie is Mtytotwrilyh.wwr-
taining thal fact. You can straightaway on
the basiz numum that he: has made
send ﬁn“qmlou “A0 lh ﬁiﬂw
Commimp. o :




DR. MELKOTE (Hydorabad) : If the
nolice do not arrest him, how caa they take
him to the police station? They cannot
take him to the police station, - That is the
first thing. They always _say detained, etc.
All that comes later on. Without arrest
they cannot take him to the police station,
But that is the method of the police.

Sscondly, we represent nearly a million
peaple. Here prima facie you have got to
believe a Member of Parliamsat what he
says on this question here, You bave got
to protect the right of Membars, Tnat is
my siubmission,

MR. SPEAKER : | have already said
that | want to know whether he was arrestod
ot not.........(Inferruptions). So far as the
other matters are concerned, if he was not
arrested if he was taken to the police station
and detained there, we shall deal with it, It
will come before you ; all of you will ses
that it is done, But I must know whether
he was arrested......((Jnrerruptions).

SHRI TRIDIB CHAUDHURIU : If this is
the attitude of the Chair to the privileges of
Members, when they are manhandled by the
police and forcibly detained at the police
station, 1 at least do not like to take part in
the proceedings of the House,

Shri  Tridib Chaudhuri then left
House.

SHRI P. K. DEO : You cannot reduce
this House to a farce.

Shri P. K. Deo and some hon.
Mermbers then left ike House

SHRI DINEN BHATTACHARYYA :
You are playing into the hands of the
Government....... ([nterruptionm).

' MR. SPEAKER : 1 am sorey if you do
oot like it...... (Iutermp:ions}

. ﬂiml SHYAMNANDAN MISHRA
(Begusaral) 1 You are perfecily right ‘in
_ eolhﬂthum laformation as is fece-
. .ssary for the consideration of this matter,
- Wiakmy Dumble submission is. whether the
“fugte that you want to  gather are material
to the consideration of the quostion namely,

whgilier this {s & privilegs issue ot not, Bven

j_._,_unmunnum that be wae
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not detained and; ‘was not put under mmint.

wouid that prejudice the consideration of the
matter as a priviloge issue ? - .

MR.'PBAKBR: I have not rejected

. this motion ; I have not refused my consent.’

All I say is that I want to know from the
Home Minister whether he was arrested or
not...... (Interrupiions). 1 have not givea
my decision. If you do not allow oven
this much to me, what is the use ?

SHRI SHYAMNANDAN MISHRA :
That is not material.

MR. SPEAKER : It is pending for my
consideration. Before giving my final con-
sent, | have the right to ascertain whether
he was arrested or not.

SHRI SHYAMNANDAN MISHRA :
Nobody quarrels with that, but that will
only increase the enormity o!‘ the offence.
That will not materially alter the natuse of
the case,

MR, SPEAKER : It has always been the
praclice, when a Member is arresiod and
intimation is not given to me, for me to ask
why that has not come to me.

SHRI SHYAMNANDAN MISHRA t
We leave the House because we feel very
strongly in the mutter,

Shri Shyamnandin Mishra and some
hon. Members then left the House.

MR. SPEAKER : I think it is wvery
unfair.

SHRI S, M. BANERJEE: Once a Mem-
bar makes a statement—he is as honourable
as anybody else—the maiter should be
referred to the Privilezes Committes, Once
it is verified by the Government, the other
report will come, Lot the report come, -
Let the Privileges Committee be seized of
the matter, and they can consult the Home
Minister and ask the other. Ministers also
to come. Otherwise, this will be setting up
a wrong precedent,
encouragement to the CRP and the -police
who wiil even boat our Members: without -
any fear, and if we ‘approach, the Home
Ministry will intervene, Kindiy revise your

and it will be mg



167  Re Que.mon

MR. SPEAKER : I have not withheld
my consent, I have not um my decision,
As far a8 molestation, as you say, or any
disreapect shown fo hlm is concerned, 1 said
1 was one with you, 1 said it in the very
begioning. But so far as contempt of the
Chair or the House is concerned, that is
bofors me as to why his intimation was
given 10 me as the Member says he was
arrested. 1 have to get the information
from them. We have been getting it in the
House, we wiil keep on getting it,

SHRI M. KALYANASUNDARAM :
There is a prima facie case. It is a case
of obstruction of a Member in tbe discharge
of his duties,

MR. SPEAKER : I want to get that
information along with this.

SHR!I M. KALYANASUNDARAM :
But that is not necessary for holdiog that

there is & prima facie case.

ff wrerr T Wl (s ¢
Al HSYH HEW, AR A% HAANT
HRT ¥ Grg TG € T F1 {AE
wgt 3% A% arg fey ng FAAHT &
o § T FZT aF wE mAY T w7
g § g aY fagwifasre wfafa & o
awar §—& sraqr Frzar g gaw? @AW
s § war ypafa § 7. (swawm). .

ReqR wPEq : ag @ 27 @ e
1 ag 19 ardle 71 g 91wl Wi
w3t & za¥ T ¥ qmar g ) % faw
¥ &a1 %% q3 w1 . (sew)...

SHRI M., KALYANASUNDARAM :
If you tell us here and now that there is a
prima facie case, you would have done
your duty properly. Kindly excuse me. If
you concede there is a prima facie case, you
can make any other enquiry you want,

MR. SPEAKER : Do you remember or
not that in the very beginning I said that so

far as the disrespect and other matiers are.

copcerned, | am one with him 7 But so

far  non-communication. of this arrest is -
copeerned, 1 am asking. why it was: 80t -

JULY 22, 1971
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SHRI M, KALYANASUNDAMM
The failure ‘of the poiice to ml'orm the
Speaker is a different matter. '

MR. SPEAKER : 1 want to treat it _u'
a whole. (Juterruptions)

SHR! SAMAR GUHA (Contai) : 1t in-
volves the privilege not only of one member
but of all the members of the House.
Already a press report has come that Mr.
Krishna Chundra Haider has been arrested,
The second teport has come that a dagger
has been found in his car. As it has been
reported, if he was anesied, the communi=
cation should have been sent to you, You
have not received that commurication.
Already it has come to the press from that
sourse that he has been arrested. On the
second day, to cuver this wrongful act, an-
other report came in the press that a dagger
was found in his car. Thisis is a prima
Jacie casc......

MR. SPEAKER : [ have not got a copy
of any report. 1 have already made my
observations on this.

SHRI SAMAR GUHA : You are not
referring it to the Privileges Committee ; as
2 protest, 1 also join the walk-out,

Shri Samar Guha then left the House.

SHRI R, V. SWAMINATHAN (Madu-
rai) : Sir, 1 feel that some confusion has
been created in this matter, The honourabile
member says, he was not arrcsied ; he was
only taken by the police. You said,“l am
referring it to the Home Minister 10 find
out whether he wus arrested or not”'. Where
is the necessity to find it out when he says
he was not arrested ?

MR. SPEAKER : This is whal we have
been following in the past,

SHRIR. V. SWAMINATHAN : We do
not like the opposition benches to be empty
over & small matter like this,  You con re-
serve your ruling and ljwe your deﬂllon in
the afternoon,

SHRIN. l(. SANGHI {hlon) : Wa oare:
sarsy that the opposition has watked out,’
but this is a procedural ‘matter. . Under il
222 matger ammmw h M'a'uﬁ

i T



169 &Qmﬂﬂ"

to you and nncliou ‘has to be accorded by
you. In this particular matter, before it
was brought before the House, it would have
been advisable if you hod asked the minister
as to what the facts were, instead of asking
him here on the fioor of the House.

MR. SPEAKER : He was not there at
that time. (/nferruptions). The member
himself said that he was arresied. So, I
wanted to ask the minister why that com-
munication was not sent to me. So far as
disrespect and other malters are concerned,
1 have said I am one with the members,
But so far as the factum of arrest is con-
cerned, 1 was asking the minister why it
was not communicated. Let me know the
reasons and along with that, 1 wanted to
send it to the privileges commitiee,

SHRI R. V. SWAMINATHAN : What
is the communication jou are expecting ?

MR. SPEAKER :
I was not informed,

I want to know why

SHR1 K. LAKKADPPA (Tumkur) : When
you are asceriaining the lacts of the matter,
they wam to coerve you and influence your
decision.

MR. SPEAKER : I am not influenced
by any coercion. I am following my own
judgment. ! am doing whatever ] think
proper, according 1o my best judgment and
my conscience. [ tell You that I am nuot
going to be bought. It can never be done.
1 cannot be ceerced, 1 will do whatever is
fair and just,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RA) BAHADUR): We
eapress our fu'l confidence in the fairness and
impartiality of the Speaker, Sir, we have every
confidence that you will protect the rights
and privileges of every member of the House
and I am sure we will ¢o-operate with you.
We are srorry that our friends have walked
out of the House, This is not a matter which
they should have tsken in that light. Sir,
you are the custodian of the rights of every
member and you will certainly see to it
that our rights and privileges are protected,
‘We shall certainly co-operate with you there,

ASADHA 31, 1893 (S4K4)
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MR, SPEAKER : When they met me
in my chamber 1 totd thsm that I take it as
a breach of privilge but I want to know
from the Minister about the fact of thq
arrest. But here it took a different tura, I
am really surprised at what has taken piace.
I have already told them that I fuily sympa-~
thize with them and that 1 quite appreciate
that he was shown some disrespect. But,
so far as other matiers are concerned, I
cannot just be cowed down like that, It is
not the proper method.

@ T faws (aqa) : weam
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“¢t| According to the rules the spesker
nult be iaformed. It is ot a question of
- believing or -disbelieving 8 member,
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sent to me,
agt a% @A wd & s}
foger agq ¥ @ ¥ W SoIET IA@H
qiad am & ar g A #§ ST g,
Wddew §, w7 & warfas & | &
7 e w § I W foge! FsuTew
w7 o1 g @1, @Ak I F gwHAT
qg 1 @ sl IE A S @ §
w gy %y W waor, fec @

qHRAT W1 |

ot Wi wew @ wsaer wQed, gy
W o FA Y, AP gl
R gAR A Ay A &Y Wig wf R A off
™ O 5@ § | g agen feod

E AL RUALE LA LS

p@mw

wzﬂqn’taﬁsmtwqm m
¥ A Al miA Ay o :

ww wgne: few ¥ wyr vrtf’
it 7 & 5y wrverd wgar § -

ot i gaw: &fex mwha BN
AR frgar |97 T Y9 ¥ LOOT
WA fam aarfdy ¥ w9 B goer
g @ ang 3@ & W ¥ wrdanf wT ol
% ®! fafadra £331 w1 AKX |

NOW RPAW: TE W AR FG
ggar Al &1 fas W) wghem @ ug
quAT & f& why was not the Speaker infor-
med about it. I have not given my decision
over it,

st ofy gqem : feaar asa sdm
iR CEICE

Hsaw wgRa ;@ = A 39 & fen
g7 %X @ g€ 19w XA g WF g9
A A F AN Ear war fegr ay ?
T FraT % ¥ fad @) 97 ¥ gw W

ud gt

12.42 hrs.
PAPERS L_AID ON THE TABLE

REVIEW AND ANNUAL REPORT CF
N.C.D.C.

THE MINISTER OF STEEL AND
MINES (SHRI MUHAN KUMARAMAN-
GALAM) : On behalf of Shri Shshnawaz
Khan, I beg fo iasy on.the Table a copy
cach of the following- papers (Hindi and
English versions) under sub-section (1) of
section 619A of ihe Companies Act, 1956 twe

u) Review by the Gmm:mm on_
the working of tlw Nlttonll_
;imi_ud. My.&r@--mi% n



